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ORDER 

 It is represented by the learned counsel for the parties that the 

tariff for the Solar Thermal Project with storage capacity is likely to be 

increased in subsequent tariff order.    Therefore, last nine lines of para 

No. 53 of our Judgment dated 4th February, 2014 are  clarified as under: 

 “It is made clear that the tariff applicable to the Appellant’s 

Solar Thermal Plant would be in terms of PPA entered into between 

the parties and the relevant tariff order of the State Commission.” 

 
 Accordingly, the Application is disposed of.   
 
 
 
   (Rakesh Nath)        (Justice M. Karpaga Vinayagam) 
Technical Member      Chairperson 
 
ts/kt 


